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Affidavit 1o be Fuenished by the candidate alongwith Nomination Paper
Before the Retvrning Officer
For electom 0., T Liname of the Hous.:

I RAMPRAYESH Eat
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Election, do hereby selemnly affirm and stale on oath as under:-
| sirike out whichever is no spplicahle)

fU i am a candidate set ups by ---'EJ.P....

Independent candidate.
(2} Details of PAN and status of fi filing of Incomé tax return :
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e emmemme—f name of the political p&iy ¥/ am contesting g an

Names Permanent The financial year for [ Tofal income
_ Aceount Mumber | which the last shown [n Income
i (PAN) Income-tax return has | Tax Retum | in
L I il been fled _{Rupees)
L ol BDMPRS boBn 2010-2011 | 138000
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X Dependent 2
s, Dependent 3 ... | == ‘
{3} The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
5. [ Offence Description . |
No: . ]
{{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description |
of the offence for which cognizance laken :
(b | Wame of the coun, Case Mo, and Date of order G {
| taking cognizance ; |
(g} | Details of Appeal {;ri_ﬁpﬂica.liuw[a} fior revisjon - At
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{if any) filed sgainst the above order(s)
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4. Cases in which | have been convicted by @ court of taw{other those referced (o in Form Iﬁj
'{n}

(h)

The details of cases, Sections of the
Act and description of the offence for

which convicted :

({81 | e of he Cour(s). (e No.an
f LD&tu{s]nnf ordens)
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(2] Punishme L impasc. |

i3 Thul | give hecern beliow the detuils of o e assets (movable and foamovable cie ) of mysel.,

tuw spouse and all duependents:

A Details I.Ifl_lnm{_}hlt' HESCLR !
[ ¥
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| Assets in joint nafne indicating the exten of joint ownership will also have to be given

2 In case of de

Mame of Banlk/ Instituiion ad Branch are to be given
1. Walue of Bonds/Share/Debentures as reer the corrent market value in Stock Exchange in respect o8 histed
compaities and as per books in case of non- listed companies should be given
4. Dependent’, here means « person, substantially dependent on the income of the candidate.
5. Details ineluding amount is to be given separmely in respect of each investment )

ipTavestment, the details including Serial Number, Amount, Date of Deposit, the Scheine.

i :I TDescriptioh . . n Sell Spouse Dependent-1 | Dependent-2 | Dependent-3 i
| . | - |
.II Vo Cash II;'I hand =— ﬁ:ﬁﬂﬂﬂ}-— thp’l— ! I
; o |
(i1) | Details of Deposits in Bank 81 At Ne- |
| a¢counts (FDRs, Term Deposits IH;;:?&!'?‘
| i and all other ypes of Depasits I Ha-
' including saving accounts), bi","#:g‘};’
| Deposits with Financial T bk M»r#m’
Institutions, Mon Banking Br-SLksa | |
Financial Companies and A |
| Cooperative societies and the Ra-Sgg |-
|_ ., amount in each such deposit
{1111 | Details of investment in Bonds, |
Debenires/shares and units in l
| companiesMutual Funds and
! others and the amount,
[ (iv) | Details of investment in NS5, T h:r
g iciag WP e YYOILETING
Postal Savings, Insurance Policies 'i:nm by I
| and investment in any Financial [es. cepmon)- |
Instrument in Post office or |Lic. p-c-pin.
! Insurance Company and the ;ﬁﬁ““ i
| amount Acotn
v} | Personal loansfadvance given to
| any person or entity including
| firm, Company, Trust ete. and
| other peceivables from debtors
! ____and the amount, ' “S—
“{+1) | Motor Vehicks/Aircrafts/ o ;;:;ﬁ’
i | Va@tyﬁﬁpa{dﬂﬂlﬂ of Make, o e e W1
Registration No. ete, Year of . OR 396 418
I_ Purchase and amount fa- fﬂnﬂ-—
L viry] Jewelry, bullion and valuasble id- Zagm L Py
i | thing (give details of weight and THb el :'TLWrL 'f;ﬂ’r
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\ViTT] fshy other assets such s value of [t g0 Laee —— T C I
| .| Climsfinterest — | ' N |
{is, | Cirass Total value T T ™
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3, Dretails \ovable :
{Mew: 1. Properties in joint ownership indicating the cxient of joint ownership vill also have w be indicar
2 . Each land or building or apanment should be mentioned separately in this formal.)

————

IE':I. ‘_Mripﬁu“ | Self R iEPuuu B | Dependent-1 lhwmluﬁf-i 1| l!ep;-n-d;:f-'ﬂ |
1]
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|
@) | Agricullural Land B I
Location{s) E.;:;':M Y l /
| Survey number(s) R == =
Ares (Total measurement in - ol =
acres) . |

Whether inherited property

25
{ Yes or NO) ! /y i

Date of purchase in case of self
ncquired propenty

Cust of Land (in case of f -
purchase}at the time of ' Y
purchase

Any Investment on the land by
way of development,
construction etc.

Approximate Current market 4 ases |-
value . /

(i) | Nos-Agricultural Land / |
Location{s)

Survey number(s)
Area (Total measufement in /

Th

sq. ft.)
Whether inherited property /

{ Yes or MO

Date of purchase in case of self /
acquired property

Cost of Land (in case of

purchase) at the time of

purchase ¥,
Any Investment on the land by /

way of development,

| construction ele.

| Appraximate Current market
value .

{iii) | Co [l

| (including apartments)
-Location(s) -

-Survey number(s)
Built up Arca (Total /
measurement in sq, fi.)




% wher inheriied property
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| o af Fu[tl'l:bd.'_ill case of coir |
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it of property (in case of
i rehase) al the time of
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Aty Invesiment on Lhe
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| develupment, eanstriction elc,

| Approximale Current market

value

Residential Buildings (including
pirtments, )

-Location(s)

| = Survey numbers)

liv)

w.m
ls’!# T

FEr i

Adea (Total measurement in
sq) i)

{2 ®FT

Built up Area (Total
measurement in sq. i)

Whether inherited propery
(Yes or NO)

ves

Date of purchase in case of self
acquired property

Cost of property (in casa of
purchase) at the time of
| purchase

Any Investment on the land by
wity of development,
constrsction elc,

/

Approximate Current market
villue
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(¥} | Others (such as interest in

property)

Total of Current Market
Value of (i) to {v) above

(6) I give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

L8,

| Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
M. s /
ti) | Loan or dues to Bank/Financial /

| Institutig ' ;

| Name of Bank or FI Wb

| Amount outstanding e

| Nature of loan ] .

+ | Loan or ducs to any
| individuals! Entity other than
| mentioned in (i) above,
| NHITIﬂ{S-] .
| Anount dutstanding

| Nature of ioan
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Agy ather liability |

Gerand total of lizbilities

Ceover yment Dues: |8 00000 |~
Dues te departments dealing o FOErTI T i
with government

atconmodation i

“Dues 1o departments desling
with supply of water

Dues to departments dealing
with supply of electricity

_telephones/mobiles

Dues to departments dealing
with supply of

Dues to departments dealing
with govermnment transpor
(including aircrafls and
helicopters)

[ncome Tax Dues

Wealth Tax Dues R

Service Tax_Dues A

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

L

Grand total of 2ll Govt. dues

(7} Details of profession or occupation:

& Sel
b. Spouse ...

(8) My M;uﬂnnﬂ.&.u;lﬁ;ﬂnn is as under:

(Give details of highest School / Universi
(Mame of the School /College/ Universi

ty education with full form of the certificate/ diploma/ degree course)
ty and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TQ (8) ABOVE:

1. | MName of the candidate Sh/Smt/Kum. RAMPRAVESH HaAT

Full postal address Villd po- l<oTmI, DIST. GopALGAMT
3. | Number and Name of the constituency and loo, Raraull

state : S E e
3.| Mame of the Palitical party which set up the frp

candidate (otherwise write ‘Independent') ¢ o p—

4. | (a) Mumber of cases in which conviction order

passed {other than those referred to in Form 26)
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| {b* Sponse:

{c} Dependents
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 Details of Asscts and Liubilities in rupees

Peseription

Maoveable

| Self

Spouse

Dependent-1] Dependent-ii

ap Ak |

__:'.:_ =

(==1

Asset (Total value)
Immuovahle
Asset

x - A
¥lammeslc

215 O8]

. I

(i)

Purchase Pricc and
Development Cost of
Immaovable Propery
(Total Yalue)

Dependent 111 |

kil

Approximate  Current
Market Price of
Asset (Total Value)

Liabilities

(i) Governmenl
__dues (Total)

(11} Loans from Bank,
Financial Institutions and
others (Total}

'l'nwanl_

. | Highest edueational qualification:

[Give details of Schoal / University education with full form of the certificate/ diploma/ depree |
course} (Name of the School /Coliege/ University and the year in which the course was completed.)
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|, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best af my  knowledpe and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that -
{n) there is no case of conviction or pending case against me other than those mentioned in items 3-allld “ al-f:w::
(b L miy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 3 and &
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